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STATEMENT SHOWING INSTITUTION DISPOSAL AND PENDENCY  ronruat -

. {CIVIL & CRIMINAL MAIN CASES) AT THE END OF OCTOBER 2014 l
K g::::g Recewed Total Transfer to | Nature | - ‘ - T(;talc
. Jﬁ; Nature as on institution| Restored | Fram H.C Institution High Court| Convert | Disposal Dis;.;;sal': c:s Z: ¥ .
F 01.10.2014 : of M P SAT of MP | Disposal L |
- | 31.10.2044 |
MAIN CIVIL CASES :
1 WP 1729 0 5 15 1714,
[ 2 [waA 391 39 1 40 45 45 386
3 [WPC 2812 173 3 176 2 o5 98 2890
4 TwpL 868 34 34 12 12 891!
5 [WPS 7821 538 15 554 4 400 489 8006
& (WPT 295 6 6 2 2 299
7 lWwpPCR 218 20 20 10 10 228,
8 [WPPIL 46 2 2 _ 4 4 44
g WP 227 1102 54 54 1 4% 42 1114
10 [WPHC 9 2 2 P 4 7]
A |TOTAL (1 to 10) 15392 868 20 0 888 0 7 894 701 15579
1 FA 1991 17 2 19| 1 34 a 1875
2 [FAmM 284 14 14 19 19 279
3 |s5A 4562 60 3 63 39 a9 4586
4 [MA 494 13 1 14 4 4 504 |
5 [MAC 2921 111 6 117 7 7 3031
6 [CR 139 g g 1 1 147
7 [MCC 404 80 60: 57 57 407
8 |[MCCS 1 i} ] 1 0l
9 |COMP APPEAL 2 0 0 21
10 |COMP PET 72 0 1 1 71
11 {EP 16 0 0 16
12 |TPC 23 7 7 2 2 28
13 |CONT 554 58 58 45 45 567
14 |{CONTS . 4 0 1 3
15 {ITR g 4 0 ]
16 [ITA 22 0 0 22
17 |CER & 0 0 6
18 |STR 1 0 0 1t
19 [WTA 5 0 0 5
20 |ARBA 80 2 2 0 82
21]TAXC 137 5 3 1 1 141
27 [REVFP 216 17 17 21 21 212
23 CIVIL SUIT 2 0 0 2
B |TOTAL (1to 23) 11945 373 12 0 385 o 1 233 234 12096
TOTAL (A+B) 27337 1241 32 0 1273 0 8 927 935 27675
MAIN CRIMINAL CASES
1 ICRRE 3 1 9 0 4
2 |CRA 10808 108 1 109 106]  106] 10812
3 |CRR 3007 68 1 69 2 45 47 3029
4 |MCRC ufs 378 CrPC ol 0 0 0
5 IMCRC uls 482 CrPC 14 0 1 1 13
& IMCRC u/s 439 CrPC 621 608 608 524 524 705!
7 IMCRCA uis 438 CrPC | 246 80 80 94 94 232
8 |CONTR 8 _ o 0 6
9 {CRMP u/s 439 (2) 16 0 1 1 18]
2 10 |CRMP u/s 372 15 0 = 0 15
i 11 |CRMP u/s 378 324 8 ' 8 4 4 328
b 112 |CRMP uis 482 531 57 57 38 38 610
L © [ 13[TPCR 41 3 3 1 1 4z
.~ [ 14|ACQA 1080 13 13 1 1 1092
-,!;",-_ ‘C [TOTAL=(1 to 14) 16776 946 2 0 948 0 2 815 817 16907
C AN w1 o 8 camay | 44113 | 2187) 34 of 2221 of 10| 1742 1752f 44582




